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CENTRAL A DMINISTRATn 'E TRi jUN.~ ALLMHAB~ BENCH 

Allahabad this the ~~sr day of ~' 

Original APElicati on no. 356 of 1<.!95. 

Hon•ble Mr. s. Das Gupta, t~mber-A 
Hon• ble Mr. T .l.. Verma, Member-J 

• 

-

1995. 

Jahangir Khan, s /o Babu Khan, R/o House no. 225, Foota 
cgopra, Inside s a yer Gate , Jhansi. and 23 others • 

•••. petitioners. 

C/P shri Rakesh Verma. 

Ve r sus 

i. Uni on of India through General Manager, c. Rly, 
Bombay, v .T. 

ii. The Divisional Railwa y Manager, cent r a l Railwa y, 
Jhansi. 

•••• Respondents. 

C/R ••• 

0 R DE R ------
Hon• ble Mr. S· Das GHEta, Member-A 

,4pp lican"t:} h~tated on oath that 
~ tn1 ~ the s on of Rai lw.Jy errployee who did not 

participate in the Rai l way strike and 'i~ considered 
'-

as Loyal worker .. 

2. Heard Shri Rakesh Verma, learned counsel 

for the applicant. 
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3. The case of 1he petitional) is that 
~ {:hi¥ . the son~ of Railway efll>loyee who did not 

participate in the Railway strike of !974 and 

~ assured certain concessions including special 

consider.tion a in respect of the children for 

appointment in the Railway$. The petitione~ 

contend that after attaining the majority, h'ief 

ha~ applied for being granted concession of 

appointment under the Railways but the sane 

has not been c onsidered so far. 

4. The learned counsel for the petitione~ 

has drawn our at t ention to representation dated 

28.05.94 at Annexure A- X· 

5. we are of the view that at this stage, 

it will be sufficient to give a direction to the 

respondents that the said representation dated 

28.05.94 be considered and disposed of by a reas oned 

and speaking order within a period of 3 months 

from the date of communicati on of this order • 

The petition is disposed of at the admission 

stage with the above direction. There will be no 

order as to costs. 
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Member-J Mem~r-A 
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